BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 215/2021
IN THE MATTER OF:

Shivalik Emerald Hills Residents
e S e Applicant

Versus

Department of Forest, Uttarakhand @ ... Respondent

FACTUAL AND ACTION REPORT ON BEHALF OF PCCF (HoFF),
UTTARAKHAND, IN COMPLIANCE TO THE DIRECTIONS
ISSUED BY THIS HON'BLE TRIBUNAL

VIDE ORDER DATED 01.09.2021

1. That the aforesaid matter was listed before this Hon’ble Tribunal and
after the hearing this Hon'ble Tribunal had passed the following
directions:

“2. In view of above averments, we consider it appropriate to require
a factual and action taken report from a joint Committee of PCCF
(HoFF), Uttarakhand, SEIAA, Uttarakhand and the District
Magistrate, Dehradun. The PCCF (HoFF), Uttarakhand will be nodal
agency for coordination and compliance. The report may be furnished
within one 2 months from today by e-mail at judicial-ngti@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not
in the form of Image PDF.

A copy of this order be forwarded to the PCCF (HoFF), Uttarakhand,
SEIAA, Uttarakhand and District Magistrate, Dehradun by e-mail for

compliance . \7
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That in compliance to the above said directions, the undersigned vide
Oftice Order No. 521/P.0O dated 20.09.2021 constituted a committee

to inspect the site in question.

The committee held site inspection on 29.09.2021 and submitted its
report to the undersigned on 30.09.2021. Copy of the said report is
annexed herewith as ANNEXURE-1.

That in its report the Committee has mentioned that, contrary to the
allegations of the complainant, no encroachment of forest land has
taken place and no tree(s) has/have been illegally felled in the said
area. The Committee has further stated that only the revenue
department or the municipal corporation will be able to comment on
the legal status of the boundary-wall, retaining-wall, bridge etc. built

outside the reserve forest area in the said site.

That on being informed vide letter No.104/29-5 dated 01.10.2021 of
the Office of the APCCF Environment, Uttarakhand about the
findings of the committee constituted by this office vide letter No.
521/P.O. dated 20.09.2021, the District Magistrate, Dehradun
furnished an action taken report vide letter No. 4097/c.p.o/jaanch-
2022 dated 17.02.2022 ANNEXURE-2.

In his report, the District Magistrate Dehradun has submitted as

follows:-

a. That in the concerned site, survey of privately owned Khasra No.
311 (0.185 Ha) of Malsi mauja with reference to the boundaries
of f(hasra No. 310 was done by the Revenue Inspector/Revenue
Sub-Inspector in compliance to the order of Tehsildar Sadar,
Dehradun who was working under the directions of the Sub-

Divisional Magistrate, Dehradun.



b. That the Tehsildar Sadar, Dehradun submitted his report on
17.02.2022. As per the said report, the owners of Khasra No.
311 have encroached and have illegally built retaining wall in
a part of Khasra No. 310. Khasra No. 310 is registered as river
bed under the control of the Nagar Nigam, Dehradun.

¢. That the Additional Commissioner. Nagar Nigam, Dehradun
vide its letter No. 712/bhumi/2022 dated 19.02.2022
ANNEXURE-3 has informed that the encroachment jointly
confirmed by the officials of Nagar Nigam, Dehradun and the

Revenue Department have/has been removed and the illegally
constructed retaining wall from Khasra No. 310 has been
physically demolished and removed using excavators etc.
Photographs of the demolition and physical removal of
illegally built retaining wall and other structures are attached
herewith as ANNEXURE-4.

It is humbly submitted that neither encroachment of forest land
has taken place nor has there been any illegal felling of trees in the
arca mentioned by the applicant. In the same vein it is humbly
submitted that the owners of Khasra No. 311 had encroached upon
and illegally built some structures in Khasra No, 310 that belongs
to the Nagar Nigam, Dehradun and the said encroachment and
illegally built structures have been demolished and physically

removed.

This Hon’ble Tribunal may kindly be pleased to take this Factual

Report on record in the interest of Justice.

DATE: o1 - Z-2p2 2 . Vinod K¢’
PLACE: Dehradun PCCF (HoFF)
UTTARAKHAND, DEHRADUN

torof Forests (HoFF)
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